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Agrawal Builders      :  Appellant  
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Tax, Central Excise and Customs, Bhopal 
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APPEARANCE: 
Ms. J. Kainaat, Advocate for the Appellant 

Shri Aejaz Ahmad, Authorized Representative for the Respondent  
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HON’BLE MS. BINU TAMTA, MEMBER (JUDICIAL) 

HON’BLE MS. HEMAMBIKA R. PRIYA, MEMBER (TECHNICAL) 
 

     
   Date of Hearing:07.05.2025 

 

Date of Decision:26.05.2025 
 

 
ORDER SHEET 

 
 Appeal is allowed.  For order, see order of date in Service Tax 

Appeal No. 51736 of 2018. 
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